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investments. But this is merely a 
matter of language Language is a 
vehicle of thought Many people 
speak in different ways But both 
mean the same

Relaxation of Restrictions on Seasw 
Ticket Holders on Paschim Express

*762 SHRI SOMJIBHAI DAMOR 
Will the Minister of RAILWAYS be 
pleased to state

(a) whether the additional restric
tion was relaxed for season ticket hol- 
uers for travel by Air Conditioned ex
press (Deluxe) Paschim Express dur
ing August 1J75 till further notice, 
and

(b) if so the reasons for not relax, 
ini t prrs< nt between Vadodara and 
Dobad7

1HF MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE)
(i)  and (b) A statement is laid on 
the Table of the House

Statement
(al Season ticket holders are not 

permitted to travel by 25 Dn/26 UP 
AC  Express (Deluxe)/Paschim Ex
press trains Due to extensive brea
ches tram services were drastically 
curtailed during August/September,
1976 Season ticket holders were 
temporarily permitted to travel by 
these trains between Godhra and Va
dodara upto 30-9-1976 This was done 
only as a temporary measure to alle
viate the difficulties of daily passen
gers till normalcy was restored.

(b) These trains cater for long dis
tance passengers and the occupation 
being heavy, season ticket holders 
cannot be permitted between Dohad 
and Vadodara
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Recommendations of Law Commission 

t
*763. SHRI MANORANJAN BHAK- 

TA:
SHRI PRADYUMNA BAL:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state the action taken by Govern
ment on the recommendations contain
ed in the 58th Report of the Law Com
mission on structure and jurisdiction 
of the higher judiciary in respect of 
the following matters;

(1) appeals in criminal cases;

(2) retirement age; and

(3) grant of other benefits to 
judges of High Courts and 
Supreme Court?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTl BHUSHAN): A statement 
containing the requisite information is 
laid on the Table of the House. [Placed 
in Library. See No. LT-2127/78].

SHRI MANORANJAN BHAKTA: 
The Law Commission suggested that 
the Constitution should be amended 
to restrict the criminal appeals to the 
Supreme Court and therefore in the 
statement laid by the hon. Minister, «i 
is stated that article 134 (1) (c) of the 
Constitution would be amended along 
with articles 132 and 133 which is un
der consideration of the Government. 
May 1 know what will be the salient 
features of the amendment?

MR. SPEAKER: It is under con
sideration.

SHRI SHANTl BHUSHAN: The 
matter is still under consideration. So 
long as the matter is still under con
sideration and a decision has not been 
taken, obviously I would not be in a 
position to say what will be the shape 
of the final amending bill

SHRI MANORANJAN BHAKTA: 
The High Court Judges (Conditions of 
Service) Act, 1954 and the Supreme 
Court Judges (Conditions of Service) 
Act, 1958 were amended in 1976. Con
sidering the suggestions made by the 
Law Commission, sometimes it appears 
much more benefits have been provided 
by the amendments of 1976. That 
was the time of the emergency and 
there was very often criticism in this 
House and outside regarding commit
ted judges, etc. In view of the chang
ed political situation, I want to know 
whetther the government is thinking 
of re-examining the whole amend
ment made during that period?




